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WRITTEN ANSWERS TO QUES-
TIONS
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Hill Stations for Railway 
Conecmton

*23. SHRI PARIPOORJN AN AND
PAINULI • Will the Minister 0! RAIL-
WAYS be pleased to state:

(a) what is the criteria fixed for 
identifying a hill station for issuing 
railway concession tickets;

(b) whether the pilgrim centres in 
the hills have been included in the 
list of such hill stations; and

(c) whether the proposal for in-
cluding Handwar, Rishikesh and 
Kotdwar in the said list has been 
implemented?

THE MINISTER OF STATE IN THE 
MINXSRRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI: (a) The

following criteria has so far been 
adopted for identifying a particular 
station as a hill station for the purpose 
of issuing railway concession tickets: —

(i) that the station is of sufficient
tourist importance and has 
been identified as such by the 
concerned State Government.

(ii) that the Station is such that
the non-tourist traffic i& not 
large and concessional return 
tickets would be commercially 
viable for the Railways.

(b) No Sir.

(c) The question of extending the 
hill station concession to Handwar, 
Rishikesh and Kotdwar is under consi-
deration and a decision will be taken 
in the bght of the criteria laid down 
for the purpose.

Sale of Drags imported by S.TC.

*24 SHRI BHALJXBHAI PARMAR: 
Will the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state:

(a) what was the policy for the 
allocation and supply 0/  Methyl Dopa 
to private sector companies through 
State Tradir'g Corporation during 
1975;

(b) whether Methyl Dopa specifi-
cally imported by State Trading Cor-
poration was not being offered to the 
parties at the existing prices fixed 
under the Drugs Price Control Order; 
and

(c) what action Government pro-
pose to take to avoid preferential 
procurement prices of various drugs 
and pharmaceutical items im p irte i 
by State Trading Corporation tns-o- 
n s when they are imported by the 
parties themselves?




